CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIFAL BENCH

0.A. NO.922 OF 2003
New Delhi, this the 15th
AON’BLE SHRI SHANKER RA
Mr. Madan Faj
5/G Late Shri Amar singh,
R/0 Village & F.O. Bhuapur,
Distt. Faridabad,
Haryana.,

{By Advocate : Shri Despak Rumar Vij
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Versus
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. Uriion of India
through Directar of Frinting,
Mlﬂlatry of DﬁVG}UDWEHt,
Nirman Bhawar,
New Delhi,

z. The Manager,
GQovaernme 't of India Press,
ew D&ln

{By Advocats Shri B.5. Jain)
\
ORDER (ORAL)

Applicant 1is aggrieved of the respondents’

%)

inaction Lo accord him compassionate agppointment.,

it has Ueen shown at serial No.i152 for

appointment LG the post of Labourer Gii the
Compassionate grounds. However, taking rssort to
DCF&T’s OM dated 22.6,2001, it is contended that the

consideration  is only in deserving cases and that to

3. Heard learned counsel
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perused the material on record,
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whereby it has bsen held that the waiting list which

was opsrative only for one year, should be operative

for at least three years., On confrontation with the
aforesaid OM, learnsed counsel Tor the respongents has
Tairly stated that the matter would be considered  in
terms of the aforesaid OM.

g, A8 the lJatest OM dated 5.5.2003 is Just a
clarificatory instructions of the previcus OMs on the
subject, it relates back to the date of issuance. AS

S. In this view of the mattsr, the CA i= disposed
Gf with a dirsction to the respondents to considaer the
claim of the applicant in the light of the aftoresaid

. tet a copy of this order along with a copy of

—

the OA be sent to the respondents.

(SHANKER RAJU)

JUDICIAL MEMBER



